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Compliance report of the order dated 17 .12.2024 passed by Hon'ble NGT, New
Delhi in M.A. .No. 137/2024 in O.A. No. 584/2022 Durga Prasad Yadav vs State
of Uttar Pradesh and Others.

Regarding the above mentioned matter, orders have been passed by Hon'ble
NGT, New Delhi on 17.12.2024 in M.A. No.- 137/2024 in O.A. No.- 584/2022 In
Durga Prasad Yadav vs. State of Uttar Pradesh and others. The principal parts of the
order are as follows—

......3. Reports have been filed by UPPCB and respondent no.5 vide email
dated 21.03.2024. However, no Reports have been filed by Uttar Pradesh Ground
Water Department and Divisional Forest Officer, Ayodhya before this Tribunal. On
the other hand copies of letters received from them by UPPCB have been attached
by UPPCB with its report.

4. We have gone through the reports filed by UPPCB and respondent no.5
and we find the reports to be vague without supporting documents and the same fall
short of requisite compliance with the orders passed by this Tribunal. We do not
consider it necessary to enlist the deficiencies in the reports at this stage as we
consider further hearing to be necessary for ensuring requisite compliance with the
orders passed by this Tribunal. It may also be added here that this Tribunal had
also given directions for taking of requisite remedial measures for demarcation and
rehabilitation/rejuvenation of River Trilodki Ganga on the basis of the documents
available and to notify the same for its protection/conservation. Further, this
Tribunal had alse given direction for completion of the drain and taking of
remedial measures for ensuring that flow of water in drain remains smooth and
there is no water logging in the adjoining land due to flow in the drain and
discharge from M/s. Amrit Bottlers Pvt. Ltd. No reports have been filed in this
regard. Accordingly, issuance of notices to the respondents is ordered for
requisite further hearing for ensuring due compliance with the orders passed by
this Tribunal.

6. The Registry is directed to issue notices to respondents no. 1-State of Uttar
Pradesh, respondent no. 2-ACS, Civil Department, respondent no.4-District
Magistrate, Ayodhya and respondent no. 5-M/s. Amrit Bottlers Pvt. Ltd. requiring
them file their detailed compliance reports /responses with all requisite details and
supporting documents at least one week before the next date of hearing.

7. List on 07.02.2025 for further hearing.
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« 2 The above said O.A. was disposed of vide order dated 22.12.2023. The
relevant part of the Judgment reads as under:

“Directions by the Tribunal.

 Howm'ble NGT has also added their directions that for taking of

remedial measures for demarcation and rehabilitation/rejuvenation of River
Trilodki Ganga of the basis the documents available and to notify the same for its
protection and conservation.

Hon'ble NGT has also directed for completion of the drain and taking of
remains remedial measures for ensuring the flow of water in drain remains smooth
and there is no water logging in the adjoining land due to flow in the drain and
discharge from Amit Bottlers Pvt. Ltd... ...

In compliance of direction issued by Hon’ble NGT for completion of the
drain and taking of remedial measures for ensuring that flow of water in drain
remains smooth and there is no water logging in the adjoining land, it 1s
submitted that a status report regarding status is called from District Magistrate
Ayodhya (Annexure No.-1). District Magistrate Ayodhya in his report dated
01.02.2025 informed that in the revenue records of District Ayodhya, there exists
no record of any river by the name of Trilodki Ganga. That archival research and
field investigations have established that a drain flows through the district which, in
various villages, is known by different names—referred to as Baha or Nali in some,
as Soti in others, and as Tilai Nala in yet other localities; furthermore, in certain
villages, the drain is associated with lands recorded as Aabadi or held by
transferable landholders. Copy of the Letter No. 146/Ra.Ni.(Karya.)/NGT-
Akhya/2023 dated 02.03.2023, issued by the Tahsildar Sadar, Ayodhya, and Joint
Magistrate/SDM Sadar, Ayodhya is enclosed herewith as. Annexure No.-2.

Due to the expansion of the airport, the natural drainage patterns in the
surrounding areas have been adversely affected, thereby necessitating the
construction of an alternative drain to ensure proper drainage. That as per the latest
status report, approximately 90% of the construction work for this alternative
drainage system has been completed, with the remaining work progressing in
coordination with the concerned authorities.

Regarding completion of the construction work of the drain, it is to be informed
that the Executive Engineer, Irrigation Division, Ayodhya has informed through the
attached report of his letter number- 242/Si.Kh.Ayo./Airport dated 30.01.2025 that
an RCC drain is being constructed by the Irrigation Division, Ayodhya for the
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drainage of the airport on 5.00 meter wide land given by the airport. After allocation
of funds for the drainage of the airport, about 90 percent of the work of drain
construction has been completed, the remaining 10 percent work is being
completed by establishing coordination with the concerned departments. It is
also mentioned in the report that due to the ongoing project, no problem of
water logging has arisen in the alignment of the drain/ inside the airport
during the rainy season. A copy of the said letter dated 30.01.2025 of the
Irrigation Division, Ayodhya is annexed as Annexure No.-3.

The Compliance report is being submitted for information and further necessary
action, please.
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Compliance report of the order dated 17.12.2024 passed by Hon'ble NGT, New
Delhi in M.A. .No. 137/2024 in Q.A. No. 584/2022 Durga Prasad Yadav vs State
of Uttar Pradesh and Others,

Regarding the above mentioned matter, orders have been passed by Hon'ble
NGT, New Delhi on 17.12.2024 in M.A. No.- 137/2024 in O.A. No.- 584/2022 In
Durga Prasad Yadav vs. State of Uttar Pradesh and others. The principal parts of the
order are as follows—

2. The above said O.A. was disposed of vide order dated 22.12.2023.The relevant
part of the Judgment reads as under:

“Directions by the Tribunal.

38. Respondent no. 5 is directed to ensure that nano-filtration unit of capacity 300
KLD is installed and commissioned up to 28.02.2024 and submit report regarding
operationalization of the same.

39. Respondent no. 3-UPPCB and Uttar Pradesh Ground Water Department are
directed to inspect the Rain Water Harvesting Projects instailed at 25 locations with
total capacity of 4,98,999 cubic meters and verify the claim of respondent no. 5 for
harvesting of rain water more than 150 % in ratio to extraction of ground water and
file veport in this regard.

40. Respondent no. 3 and Divisional Forest Officer, Ayodhya are directed to verify
plantation of 7000 plants and 11000 plants in year 2022-23, Miyawaki afforestation
on 150 sq.mtr. in year 2021-22, 11000 plants in year 2022-23 by respondent ne. 5
and file report regarding survival and maintenance thereof.

41. Respondent no. 5 has claimed to have developed Miyawaki type of Jungle with
approximately at Usroo, Ayodhya on an area of 150 sqr mtr in plantation year 2021-
22 and Miyawaki type of Jungle with approximately 12000 plants on an area of
approximately 3000 sqr mtr af Gosaiganj in plantation year 2022-23. Admittedly, the
said Jungle in Gosaigany is at the distance of 25 kan from the factory premises.

42. We are of the considered view that such plantation needs to be carried out in the
vicinity of the factory premises to mitigate adverse impacts of Air and Water
Pollution caused by the unit of respondent no. 5 and accordingly respondent no. 3 is

directed to carrvy out plantation activities in areas in the wcm:ry of its unit and
surrounding nearby areas.

&’9‘/
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43. In the consolidated reply Respondent no. 5 has claimed 1
activities but respondent no. 5 has not enclosed Supporting documents with jts
consofidated reply, Respondent no. $ has claimed 1o have organized public
awarencss  program on solid waste management, to have provided complete
Sinancial help to 45 ladies in Shravan Kunj old age home, to be running 5 skilled
development centres, to have tied up with dyodhya Handicraft u Farmer Producer
Organization, to have provided Money (o poor st

dents as well as school as and when
required and to have ticed upr with several religious trusts involved in
activities Iike maintaining 1emples, gurdwaras ¢
but the respondent no. 5 has not mentioned the a

o have carried out CSR

various religious
fc., perform religious programs efc.,

mounts spent on the same.
44. We are of the considered view that

preferably such activities nust be carried out
in the area around the project. Activities involving infrastructure

creation for
drinking water supply, sanitation, health, education, skill development, roads, cross
drains, electrification including solar power, solid waste management facilities,
scientific support and awareness 1o local farmers to increase yield of crop and
Jodder, rain water harvesting, soil moisture conservation works, avenue plantation,
plantation in community areas, ete. ougl
the project. Respondent no, $ is dir

it to have been carried out in the area around
with District Enviromment Commit

ected to carry out CSR activities in consultation
tee headed by the District Magistrate, Ayodhya
and the Divisional Forest Officer,

Ayodhya and in view of the requirements of the
residents of the area surrounding the pr

oject and to file Action Taken Report in
this regard.

As per above order Hon'ble NGT have gone through the reporis filed by UPPCB and
© respondent rno.5 and find the

‘eports to be vague without supporting documents and the
same fall short of requisite compliance with the orders passed by Tribunal. In this stage

Hon'ble NGT has consider for further hearing for ensuring requisite compliance with the
orders passed.

Hon'ble NGT has also added their directions that for taking of remedial measures for
demarcation and rehabilitation/rejuvenation of River Trilodki Ganga of the basis the
docwuments available and to notify the same for its protection and conservation,

Hon'ble NGT has also directed for completion of the drain and taking of remains remedial
measures for ensuring the flow of water in drain remains smooth and ther.e is no wc:oter
logging in the adjoining land due 10 flow in the drain and discharge from Amit Bottlers Pyt.
Ltd,

Hon'ble NGT has ordered to (1) State of Uttar Pradesh. (2) ACS. Ciw:f Department.
(3) UPPCB. (4)District Magistrate, Ayodhya and respondent no.(5) M/s Amrit Bottlers Pvt.

i j5i ils and
Ltd. To submit their detailed compliance reports /responses with all requisite detai
supporting documents... .. ........ "

7
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_ In the above case, it is to be informed regarding compliance of the direction given
in point number-38 of the order passed by Hon'ble NGT on 22.12.2023 th.at -thc
industry M/s Amrit Bottlers pvt. Ltd., Chandpur Harbansh, Dabhasemar, Dlstr{ct—
Ayodhya was inspected by the UP Pollution Control Board on 18.01.2025. Durlflg
the inspection, a Nano filtration unit (Ultra filtration unit) of 300 KLD capacity
was found instalied and operating. As per the information provided by the industry,
the trial/operation of the said unit was started by M/s ENE Fluidtech Pvt. Ltd.,
Kolkata. The photographs taken during the inspection, copy of the commissioning
certificate of the said company and flow diagram of the nano filtration unit are
annexed as “Annexure No.-1,2 & 37,

2 in the said case, regarding compliance of the direction given in point number-39

of the order passed by Hon'ble NGT on 22.12.2023, it is to be informed that in
relation to the establishment of rain water harvesting system installed by the
industry M/s Amrit Bottlers Pvt. Ltd., Chandpur Harbansh, Dabhasemar, District-
Ayodhya for harvesting a total of 498999 cubic meters of rain water at 25 places
and verification of 150 percent rain water harvesting of ground water exploitation
for industrial process, joint inspection of 25 rain water harvesting sites with
Ground Water Department Ayodhya was done carlier on 22.02.2024, 27.02.2024
and 28.02.2024 and currently inspected on 18.01.2025. As per the inspection
report, a total of 525362.8 cubic meters of recharge is being done by the industry
per year, which is about 150 percent of the total groundwater extraction per year
by the industry through borewells from 2019 to 2022 (346510 cubic meters,
193406 cubic meters, 265030 cubic meters, 377443 cubic meters respectively). A
copy of the joint inspection report is annexed as Annexure No.-4.

3. In the said case, regarding compliance of the direction given in point number-40

of the order passed by Hon'ble NGT on 22.12.2023, it is to be informed that the
verification of general plantation and plantation done on Miyawaki method by the
industry M/s Amrit Bottlers Pvt. Ltd., Chandpur Harbansh, Dabhasemar, District-
Ayodhya in the year 2021-22 and 2022-23 was done earlier and the work of re-
verification of the said was done jointly by UPPCB and Forest Department on
21.01.2025 and the report was submitted by the office of Divisional Forest
Officer, TForest Division, Ayodhya, letter number- 2922/22-1, Ayodhya dated
27.01.2025. According to the report, in the year 2021-22, the said industry has
planted 7000 plants in village- Usru and Gosainganj Bandhanpur Hardoiya and
has done tree plantation in 150 square meter area in village- Usru using Miyawaki

74
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method. Apart from this, the indust

ry has planted 11000 saplings in village-
Gosainganj Bandhanpur Hardotya

and has done tree plantation in 3000 square

meter area using Miyawaki method. A capy of the said letter dated 27.01.2025 of
the office of Divisional Forest Officer, Forest Division, Ayodhya is annexed as
Annexure No.-5,

In compliance of the direction No- 42, 43 and 44, the respondent No- $ M/s Amrit

Bottlers Pvt. Ltd. Ayodhya has submitted a compliance report regarding C.S.R.
activities performed during financial Year 2024-2025 has been annexed as
Annexure No.- 6. .

In compliance of further direction issued by Hon’ble NGT regardinsg remedial
measures for demarcation and rehabilitation/rejuvenation of River Trilodki Ganga,
it is informed that as per revenue records provided by revenue department the
aforesaid drain in Village-Ganja flows from gata nos. 190, 274, 349, 356, 357,
386, 385, 378, 374, 655, 655/1042, 666, 665, 663, 661, 681, 684, 700 and 692, out

of which gata nos, 274, 374, 655, 663, 666, 665, 655/1042 are recorded in the
name of education department in revenue records, gata nos. 385Ka and 681Kha
are recorded in the name of pond, gata nos. 681Ka is recorded in the khata of
banjar, naveen parti and pond whereas gata nos, 190 Mi.,349Ka, 356 and 692 are
recorded in the khata of Baha. The gata nos. 700, 372, 349 Kha, 357, 386 and
385Ka are recorded in the khatas of tenure holders as bhumidhar with transfer
rights.Copies of the Khataunis alomgwith Naksha Nazri are being annexed
herewith 2 Annexure No.-7. :

The aforesaid drain in Village-Pura Hussain Khan flows from g

497, 514, and 609 out of which gata nos. 496Ka, 514 and 609
revenue records in

ata nos. 496,

are recorded in the
the name of education department/government property,
whereas gata nos. 497 is recorded as bhumidhar with transferable rights in the

name of Bechu Lal, Jokhu Lal, Ramdeen son of Jhagroo etc. Copies of Khataunis
are being annexed herewith as Annexure No.-8.

The aforesaid drain in Village-Ashapur is recorded in gata no.16/0.1110 hectare
as Nala. Copy of the Khatauni alongwith Naksha Nazri is being annexed herewith
as Annexure No.-9.

The aforesaid drain in Village-Vasupur Sirsa alias Jaisinghpur flows through
gata nos.66, 73, 348, 350/1,69, 70, 72, 56, 305, 21, and 308, out of which gata nos.
66, 73, 350/1, 56, 305, 21 and 308 are recorded as Tilai Nala, whereas gata nos. 69,
70 and 72-are recorded in the revenue in the name of Sri Ram Dev son of Bhagwan
Deen and other co-tenure holders as Bhumidhar with transferable rights. Copies of
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the Khatauni alongwith Naksha Nazri are being annexed herewith as Annexure
No.-10.

The aforesaid drain in Village-Kazipur Chitawa flows from gata nos. 55, 181,
86, 64 Mi., 65 and 179 Va, out of which gata nos. 55, 181, 64 Mi., 65 and 179 Va
are recorded in the revenue records as Tilai Nala, whereas gata no. 86 is recorded
in the name of Ram Krishna son of Ramasrey and other co-tenure holders as
bhumidhar with transferable rights. Copies of the Khatauni alongwith Naksha
Nazri are being annexed herewith as Annexure No.-11.

The aforesaid drain in Village-Takapura flows from gata nos. 56 which is
recorded in the revenue records as Nala. Copy of the Khatauni is being annexed
herewith as Annexure No.-12.

The aforesaid drain in Village-HaibatPur flows from gata nos. 61Kha, 228, 59,
60, 61Ka, out of which 61Kha and 228 are recorded in the name of Nala in the
revenue records and the remaining are recorded in the name of tenure holders as
bhumidhar with transferable rights. Copies of Khatauni are being annexcd herewith
as Annexure No.-13.

The aforesaid drain in Village-Shahnewazpur Manjha flows from gata nos.287,
288Kha and 769Ja, out of which gata nos. 287 and 288Kha are recorded in khata of -
Soti, whereas gata nos. 769Ja is recorded as Nala. Copies of the Khatauni are being
annexed herewith as Annexure No.-14,

The aforesaid drain in Village-Rampur Halwara Manjha flows from gata no.
311A which is recorded as Jalmagna (immersed with water) in the records. Copy
of the Khatauni is being annexed herewith as Annexure No.-15.

Thus, In the revenue records of District Ayodhya, there exists no record of
any river by the name of Trilodki Ganga. That archival research and ficld
investigations have established that a drain flows through the district which
varicus villages, is known by different names—referred to as Baha or Nali in
some, as Sofi in others, and as Tilai Nala in yet other localities; furthermore, in
certain villages, the drain is associated with lands recorded as Aabadi or held by

wransferable landhiolders. Copy of the Letter No. 146/Ra.Ni.(Karya.)/NGT-

Akhya/2023 dated 02.03.2023, issued by the Tahsildar Sadar, Ayodhya, and Joint

Magistrate/SDM Sadar, Ayodhya is enclosed herewith as. Annexure Neo.-16. Due to
the expansion of the airport, the natural drainage patterns in the surrounding areas

have been adverscly affected, thereby necessitating- the construction of an
alternative drain to ensure proper drainage. That as per the latest status report
approximately 90% of the construction work for this alternative drainage system

=
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“has been completed, with the remaining work progressing in coordinatioﬁ wilh the
concerned authoritics.
6. Regarding completion of the construction work of the drain, it is to be informed
that the Exceutive Engincer, Irrigation Division, Ayadhya has informed through
) the attached report of his letter number- 242/8i.Kh.Ayo./Airport dated 30.01.2025
* that an RCC drain is being constructed by the frrigation Division, Ayodhya for the
‘drainage of the airport on 5.00 meter wide land given by the airport. After
A{Hocalion of funds for the drainage of the airport, about 90 percent of the work of
drain construction has been completed, the remaining 10 percent work is being
completed by establishing coordination with the concerned departments. It is also
mentioned in the report that due to the ongoing project, no 'problcm of water
ldgging has arisen in the alignment of the drain / inside the airport during the rainy
stason. A copy of the said letier dated 30.01.2025 of the Irrigation Division,
Ayodhya is annexed as Annexure No.-17.

The Compliance report is being submitted for information and further necessary
action, Please.

(Prakhar Kumar) (Chandra Yijay Singh)
Regional Officer, District Magistrate,
U.P. Pollution Control Board, Ayodhya
Ayodhya
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